
Misc.(Bail) Case No. 132 of 2021.
 03.11.2021.       

 This  Bail  Petition  filed  for  the  accused  Raju  Dorjee  u/s-  439  Cr.P.C  in

connection with Gohpur P.S Case No. 278/21, u/s- 371/34 IPC, r/w sec. 81 of JJB Act,

r/w sec. 14 of Child labor (P&R) Act is taken up for further hearing as the called for

case diary is received.

Heard the learned counsel appearing for the accused as well  as learned

Addl. P.P. and carefully perused the materials available in the case diary.

The Facts leading to filing of the instant bail petition u/s- 439 of Cr.P.C in

brief are that on 18-09-2021, the accused Raju Dorjee was apprehended along

with the co-accused persons namely Galom @ Gumsar Langpu and Robin Hasda at

Gohpur Mazic/Tampo Stand at about 1.30 p.m, by the drivers who were there when

the accused Raju Dorjee with the help of co-accused Robin Hasda and Galom @

Gumsar Langpu wanted to sell  Sunita Hasda,  the 10 year old  daughter of  the

accused  Robin  Hasda  for  a  consideration  of  Rs.  50,000/-  and  to  send  her  to

Arunachal Pradesh. In that respect Sri Pandav Deep, finance secretary, Assam Tea

Tribe Students Association, Biswanath lodged the ejahar giving rise to Gohpur P.S

case No. 278/21, u/s- 371/34 IPC, r/w sec. 81 of JJB Act, r/w sec. 14 of Child labor

(P&R) Act.

After being handed over to the Gohpur Police, the accused  Raju Dorjee and

co-accused persons Robin Hasda and Galom @ Gumsar Langpu were arrested and

forwarded to the Court and thus since 19-09-2021, he has been in judicial custody

in connection with this case.

The learned counsel appearing for the accused Raju Dorjee has submitted

that the accused is totally innocent and not involved in alleged offence in any

manner.

Now, on perusal of the materials available in this case diary it is found that

the  I/O  has  already  examined  all  the  materials  witnesses  and  has  almost

completed the investigation. Though incriminating materials are there against the

accused Raju Dorjee, considering the fact that investigation is almost over, I am of

the view that further detention of the accused Raju Dorjee is not necessary.

Hence, the accused Raju Dorjee is allowed to go on bail of Rs. 10,000/- with

two suitable local  surety of like amount to the satisfaction of the leaned Elaka

Magistrate.

Send back the C/D.   


